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NOTIFICATION

! .INCOﬁE-TAX

3.0. i In exercise of the powers conferred by clause
(iib) of the proviso to section 193 of the Income~tax
Act, 1961 [(43 of 1961), the Central Government hereby
specifies %7 year-13%(taxable) Secured Redeemable Non= |
Convert%b#e Bonds®, issued by the Damodar Valley Corporation,
for theinrpose of the said clause:

Ppovided that the benefit under the said proviso
shall be gdmissible in the case of transfer of such bonds,
by endofsjment or delivery, only if the transferee 1nforms
the salg Gorporatlon by registered post within a period

of sixty days of such transfer.
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(H.K.3arangi)
Under Secretary to the Gov% of India,
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